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Advocate for Applicant Sri H .Subramhanya oin ‘ Advocate for Respondent

Date Office Notes Orders of Tribunal

A2 =12-86 This Review -Application is
filed by the Advocate for

Aprlicant Shri Ranganath Jois, on
22.12 .86 under Section 22(f) of the
Administrative Tribunal Act, 1985
for Review the Order of this Hon.
Tribunal in Arplication Nos 593

and 594/1986(F) passed on 12,11 .86.
It prays: :

RECALL the order dated
12 ,11.1986 made in Applicaticn Nos
593 and 594/1986(F) and review the
same in accordance with law,

PASS such other orders
granting the prayers made in the
main applications and allow the
same, in the interest of justice
and equity.

r“_ The Applicants has not prayed
\SE’ for Interim Orders.The Application
18 is to be Registered and posted

N for 2.1,1986 before Registrar for
§§E . | direetion , et ath

. There are two applicants

AN and imskeadxefxbkyx3@{% Postal

AN Order for Rs, 25/~ only paid

S instead of Rs, 50/~ for 2 Applicanty.
4 N

Submitted for Orders. .
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Date Office Notes Orders of Tribunal
L |
CHRKRJ/LHARM
6/1/1987
Shri Ranganath Jois for
Shri H.S.Jois, Counsel for the
applicant. None present for
respondents, At the request of
Shri Ranganath Jois, the case is
adjourned to 8,1.87, Post at the~"
top of the list., No further
adjournment,
Li/\_/Q\/D\W-“ @L_..\ C.__—J‘*L & 187
R34 MEMBER(J)  MEMBER (A<,
“he Moelde st ChRKR 3/LHAR M
o 7 Bes
_ 8.1.87
Ch. Wg\&vw(mn% “V\r\m) o |
| Shri Ranganath Jois for the
'(‘—\T\O the .applicant. . 'Shri .M(S. Padmara-
. jaiah, senior C.6.5.C. for the
“}N&_\S:\ﬂﬂédh St respondents., Shri Jois requests
s that he may be permitted to
o withdraw the apalicz2tion for
*&ﬁ@% Q%J%G, Gﬁiﬂj - reviewu, In view of the above
: the application is dismissed
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